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Ca) whether any attempt has been 
made at the international level and any 
initiative taken by India alorg with other 
developiol cQufltries to reform Inter-
national Monetary Fur.d, World Bank 
and GATT ; 

(b) ir so, the details thereor ; 

(e) wbether the IMF and World Bank 
are not considerin8 the financial difficul-
ties of the developing countries sympa-
thetically ; 

.. (d) whether by weightage of voting 
of some of the developed countries is 
influencing policies of these organisa-
tions : and 

(e) if so, the reaction of Government 
thento 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR[ 
JANARDHANA POOJARY) : (a) and 
(b). Yes, Sir. The views of the deve-
loping countries abJut the need to res-
.tructure the International Monetary 
system, were given expression during 
tbe call given in the Meetings 0 f NAM 
Htpds of State held in New DJlhi in 
March 1983 far coo~ening an Interna-
tional Conrerence on Money and 
Finance for Development with universal 
participation. /l high 1 evel Group of 
Experts appointed by the late Prime 
Minister in her capacity as Chair pcrs~n 
or .the NAM has since examined the 
substantive and procedural i')sucs of the 
proposed conference and recommended 
measures to overcome the d cficieccies 
and omissions in the exi<;ting interna-
tional monetary and financial system. 
Copies of the report of the Expert 
Group were scnt by the late Prime 
Minister to the heads of State or Govern-
ment of all developed and developing 
countries. EfI\)rts are being made to 
enlist wide support in favour of the pro-
posed conference in v.lrious international 
fora. 

(c) These institutions have been ope-
ratin, within their charters and are 
tryinl to promote international economic 
cooporatlon to the extent feasible in the 
prescnt alobal en'tironmet. 

(d) and (e). The votios risht patterns 
in the IBRD and I~{F are proportionate 
to the subscriptions to the capital stockl 
quota of the members. So countries 
with higher· subscriptions/quotas have 
higher voting power. This" is built into 
the structure of these organisations 
through their Articles of Agreement. 

Retrenchment in N. T.e 

7035. SHRI BASUDEB ,ACHARIA 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) whether Government have deci-
ded in L vuur of retrenchment in' the 
industry; 

(b) jf so, how the· retrenched' wor-
kers and their families will maintain 
their exi stence. 

(c) whether the Qaid decision is in 
accordance with the prcamb !es . of fho 
20-Point Programme; and . 

(d) if not, the reasons Government 
h :& n1:lde a provision for Rs. 76 crorcs 
only f\)r National Textile Corporation to 
retre.nch its over 38,000 workers ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) to (d). Re-
trenchment in an industrial establishment 
is governed by the provisilms of the 
Industrial Dispute Act. National Tex-
tile Corporation has proposed provision 
of fU:ld~ during the VH Plan perioj 
since rationalisat ion of 1abaur is an on-
going process depending upon severa 1 
factors e.g. implementation of moderni-
sation programmes, change in product 
mix, change in capacities and revision of 
work norms. 

Promotion of Clerks to .JMG Scale I 
Officers Grade in State Bank of 

India 

7036. SHRI SIDHALAL MURMU : 
SHRI GANGA RAM: 

DR. V. VENKATESH, : 

Will the Minister of FINANCE be 
pleased to state: . , 
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(a) the total number of clerks pro· 
moted to the post of J.M.G. Scalt}-I 
officer gn'de in Stat c Bank of Inda, 
New Delhi on the basis of the rcsu~ts of 
written examina~ion and interview in 
1982 and the number of SC/ST among 
them separately; 

(b) the total number of thr)sc trans-
ferred out of Delhi irdicating SCjST 
persons separately as per the transfer 
policy of the Bank ; 

(c) the number of those \vho have 
been trarl~fl rn d back to Delhi including 
1 hose belongir g to SC/ST separately ; 
and 

(d) the reasons for not transferring 
back to Delhi the SC/ST J.M.G. Scale·! 
officet s ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARV): (a). 440 
cl<.:rks including 39 belonging to Se/ST 
community were promoted to J.M.G. 
Scale·J in the year 1982. 

(b) 235 officers including 3 1 be:ong-
ing to Sdllduled Cast cs/Schcdul cd 
Tribes were transf''!rred out of Delhi. 

(c) 42 office~'s includi ng 4 belonging 
Scheduled Castes/Scheduled Tribes have 
been transferred by the bank back to 
Delhi. 

(d) The normal slay ()f OffiCCiS out-
side Delhi is three years for plains and 
two years for hills/difficuit areas. The 
Cases of officers who requested for t rans-
fer on compassion.lte grounds have been 
acceded to by the bank on merits of 
e'lch case. Other officers belonging to 
SCheduled Castcs/SclH.dulcd Tribes, will 
be transferred to Delhi on completion of 
their full term ou'sid,~ Delhi. 

Violations of Ferra Regulations by Soft 
Drihk Companies 

7037. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of FINANCE 
be pleased to state: 

(a) the particulars of th,)se soft drink 
companies which have violated 'FERRA' 
regulations during the last three year:; ; 

(b) the steps taken against the'n ; 

(c) whether the Pure Drinks Com-
p~ny and Parle Groups are trying for 
import of foreign subst itu l es in their 
drinks; and 

(d) jf so, the steps Government pur-
pose to take in this regard 1 

THE MINISTER OF STATE IN THE 
1\lIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b). During th~ last three years, no case 
has been r cgislered ag.~inst any soft 
drink cnmpany for violatio:l of the pro-
visions of Iht: Fo reign Exchang,~ Regula-
tion Act, 1973. 

(c) and (d). The infornntion is being 
collcctl'd alld wiil be laid on the Table 
df the Housi,;. 

In,'estment by American and Japanese 
Companies 

7038. SHRI PIYUS TIRAKY : Will 
the Minjst~r of COMMERCE be pleased 
tu state: 

(a) the numb ~r of A mcrican and Japa-
nese COmpal) ics permit ted so f(lf to jp .. 
vest c,tpital or to set up their units in 
India; 

(b) the details of the agreements 
signl~d with forl.:ign complnies since 
Novl!mb.!r, 1 ()84 to date; and 

(c) the details of f'JI"cigi1 technique im-
PJrted in India particuLi rly in the fields 
in which foreign t:,! chnology is bdng in-
vested? 

THE M[NISTER OF STATE OF 
THE MlNISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH): (a) A statement 
sh~wing yeJr·wisc break-up of American 
and JapJllCSI! companieIJ permitted by 
the Oovl.!rnment to invest capital in 




